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into them. Hon. Memberg are expected
to write to him, He will enquire into
them. He has got ap excellent vigilance
arrangement with the NTC, Secondly, if
my hon. friends had listened to the re-
ply of the hon. Minister, they would not
have raised these points. He has comple-
tely dealt with the Textile Policy on the
NTC amalgamation scheme and he has
stated that the scheme is still not im-
plemented, It is under consideration. It
is for my hon. friend, the smart, young,
boy like Mr. Morarka to under-
stand. He is failing to wunderstand.
fF gl ‘wew  fafee A% fafe-
m qTgT AITEHT T4 A mﬁ 3
. (smam) .

T FHR ACTEL: A1 ferg a7 F¢
W@ §7 Why do you want to defeng it?

SHRI A.G. KULKARNTE: 1 will defend
what is defendable; I do not dcfend what
5 undefendable.

SHRI KAMAL MORARKA: We want
one assurance from the Minister that no
Government land will be sold.

SHRI GURUDAS DAS GUPTA: 1
raised 5 number of points. I gave a con-
crete case. 1 wanted to know why the
Government entered into , foreign deal
with a foreign country which would mean
a loss of Rs. 9 crores to our country.
This is not about a person or y Minister.
Why should he not answer thaty

SHRI H. HANUMANTHAPPA (Kar-
mataka): We are discussing a Calling At-
tention, It is not 5 question-answe, ses-
sion, Even for questions the Ministers
seck advance notice so that the Ministers
can come thoroughly prepared with the

" information. The purpose of a Calling

Attention is to call the attention of the
Minister 10 the various aspects of a prob-
fem or situation with all of which hz
might be ready or he might not be ready.
During the discussion various  points
comz up and the Minister will study
them ang look into them. It is not always
possible for the Ministe, to react then
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and there op the floor of the House in
response to all the questions; he will have
to get the points examined, inquired in-
to. Therefore, we cannot convert this in-
to a question-answer session, The Minis-
ter’s answer may be satisfactory or may
not be satisfactory. The idey is you draw
the attention of the Minister through youp
points and questions to the lapses and
lacunie and tne Minister will study them
ang take necessary action. He cannot
straightway react positively or negatively
House. You have
brought it to the notice of th, Minister
and he has takep cognizance of the points
raised (Interruptions)% R

- P
. .

THE VICE-CHAIRMAN

SATYA PRAKASH
Nothing will go on record.

(SHR1
MALAVIYA):

SHRI H. HANUMANTHAPPA: The
Chair hag already called the next ltem
.. (Interruptions) .

IqENTERA (s G wET W
ghr) . Y faom @gt wsm wan
Sax gag # =ff waftara  fout
St 7 gax faar & R gl &
foafaar o s w2 & A7 alm
fagse =3mr Q1§ "EEAF Iy
gfes T g, Ffaw gawe
WAT TF w1 IR § 1 ZA
St faowr g &8 w=TER faus
fogos &1 2 1 W9 g7 I§dT AT
g 1 ot Famafe fas

(At this stage some hon, Members - left
the Chamber.) -

PREVENTION O FCORRUPTION BILL
1987—Contd,

st #arm ofq fasr - (faEm)
IaawTers waET, wer=AT fAarr
gy fados o o W OH
LIF T W IFT g ) 1947 ¥
donea fagas strar «1, R 1964
# =, fee 1987 # miar A

-
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[ fam afy fasr )

¥ 9y 1988 ¥ gW I¥ wifw
FH AW EF WFT ¥ OF
Teql ¥ IoA@ FE ARG A
FT Tigar § % { & dmga fagas
¥ AZHT FI AT

qFEd, IW F HIT TF &S
gfag wx@Er & 1 F A fEgis
A MRy # TN §ouEr
g & 1 I F1 & wER W &
w gy # OFF T W OE
TF ¥ F AT UL &Y F 9w
oy gwe 39 sife & ggay
Ay g TR Oaw G &F A
Affas fagra gedfier (e oAy

trady Afg O W@r & IWFES
e fggiw wmT oW EEr
FAT @ fgwim waOrg A af

FE Hyma Agr &@E @& §
. WAEEIR ¥ WY AT W R

M E A F FT GIWT
Y FAX WAF CAAT 4T ANy €
AL (R 16 - QLA P ) B S
aF Fr T sgr Rag § 139
grEAt ¥ 3® W ¥ SI8W goel
meE TE FIGE O OME g
EEUe (S B o B T R
@A WA ogH: & 9Wd uey
fmgT FIFT g 45 Fea! @y,
FHAT UWIT AT BFEG F WG
g foed g@rg 99 & Hfww
O WA W ouw W9 9w av
Fradr  Fwar & ey @z woye
dare gEr § vew fag dMgage
¥ TiEr dRd Foown§ @i war
PR A1 AT g § agy
Fadl Agh fAwedl T 1 SER oww
frar Siar g 1 ‘4 WA AT A
F]F F wa T FuT AT 2 ag
AN DR Mg ¥ KA Ty
? FW FW F faw G Sqmar g
= § (|wa &1 wfeegR w1d g
g &1 [ Ty I 9T aley
¥ AT T A & wed 5w ¥
frg e st mwgd @
A F W IANIT TR F AT
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T § AR SWaegR  FEm ¥
HIHT A FE qrgarAr /i TR
¥ W dwT Wy & wftmge ¥
@ Wd WE gA ogw § )
IEHl fedfitaet TR wwER WK
¥ gar gar & fauw ug § &
f& wd & St wmwma g9 g
g SEEr TR @ wfgr A
T W<, g =wfer =T QWi
fgvig & wrer faem =fgg 1 war
T oug T ¥ oww @l § ) Wa
F foed AT 6% § WITTE
HIT 9% F MF & AfeT s0ER
Wy & o9 fws ¥ g fearg
S o U W § oufemd
w frer &, g & afgwdr w fas
g, fefserg F sfumQ o &
Fg THF I dF  Ag Fav
H®IT g1aT 7 T@T & 1 IWW Hig
 owr oW W WT dew #
TFr @ go feard @& g )
gIm ¥ 1974 # TF WA
AR gl 9 wig | fafsEry s e
T gy IHFT BT qF F &N
BALA e FW B & GE WA
fo Ay www § | 4§ f Sy
e g€ g Y ¥ uaifaw fea
§ fAs Gx e awT w0 ugh §
TUHT Iy FR4T 36T | WU HY
St B g w1 HIHE OAG
W B fieT ;T WA W {, HF
ot @l & s wwmT fwafes
aF ¥ gy ¥ ogd W O 9%
HICFT gl Agl & | ATHT HIT 1T
A FY S gE | 73-74-75 FI
w9 gE Y uar s FF oarEr A
¥ feemy ¥ wfes ¥ 50 FAS
™y & ufyF &1 qrRr Fad W
F X fryr L @A 50 FOT WY
¥ glas &1 Qe |« A T A
F¥ XA swivwr YgF FATAT Wl

Number of wagons received and booked.

ZIZT 'y FqA 13 AT qF
frg sty & oR FEAI$ AW
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T X E 27 1 IF fFY JT
14 AT qe@ A & 24 1\ TF
for Wy € 12 A” ww Py &
23 ) 30 W g & WR gw
g g f= 1 31 W@ g & AR
5 g & faw 1+ 12 95 @7 £
AT T ga § 23 | TF I
g fast T s g & 53 | 9T
g9 & 66 #Wx IF A fAw
T N 120 AXIF Gy 8
fasr R el WwIT @ gH g
g fae W g@ @i 77 1 ug
W1 1977 F MAEL § AT AgFER
aF w0 fiFd g 4 oWl Wy
7 wof F Bradta T G A
gl s B 50 FAE & HET
ST A POE 1 oug wal R
& A FAr sfgg g7, wg SweT
S T g & § oag  wR
s g fFowg Wi e wd
wt g0 Agt g ¥ afew wew faamit
WA g § 1w afET s
feard or FR T @ S5 AT
Sreaga Ot wR fagrr sar @
CTOT WNR AYEFYA wer RErsr Sl
g ar 9w uform Fur far g
IENT OHE IR WWET | NI
AT A1 faad  TE gy - el
famdy =ifgu o Sadr g0 fawdt
& faga s7am 5w faaar =g,
IFar Ag fawar ¥ o1 gE@Y a9
g4 48 & TF @ TmEy & weel
frd @z ga § 9AF0 S AW
am @& fasyr =ifgw ag A
, frar &

APEY, T@ TWA F Fg AN
& fwg =wggw &t o @ A}
CBgR Qg fomE @y @R
g & ) T Wl "Ry ¥ FEAs
s FF Wik I 9 a=A o
F fau quie & w@ T F
faeg g wefiy FW I ¥
fig Jure & @ wlewse fowig
gaRk B9 ¥ &, WM A BrAelT
FULT | Zaq] [ Eheed  UF
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I HH X fRAT 2 1 AR R
FOE AR Wl WAl @F 9gw
™R U TWF AT @ &
gy ¥ oAg AT T &, WUISE AR
F GAM R AT wWFT HAT A0
g7 98 & AT W & ) ST &
: [ & g7 A WE &
g a1 fag @ FE ar FEw
g&ET & g, 9%, § 96,
g A@ AR I A '
1 fad 9 & 1 ™
F T IFT &I
AER FT W1 45
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[5 Faiw afg &) Government hag been formulating well-
; : considered "schemes. But the results' have ™

not been up to the expectations because

there mag been , leakage of funds gome-.

aeEe frg PR 8 98 FW

st @ 7 7 A q:(i(. T 9% where in the process of implementation,

T& &, FE A wAW AG T Today funds meant for importamt de-

FT TEE AR @' ESAES WT velopmental activities and piojects are

garfast & gy ¥ gER gddy misappropriated ang the public property :

N : : ilffered without any compunction. It is":
WS yofadt & g # Pl y

N - 59 - & a sad reflection on our system that -cor-

T @Ay ®© A ruption has permeated to all levels of

a0 da AW Eiki FIHIX @qdT public administration. Fixed rates of
'{% ar Lo I 1 £ 71@ afew  «Y bribery have come o be known and ac-
TR N OHeaeE ot w0 Sfs cepteg for job recruitment, for grant of
IqY TB fawas It a@ 3 \ routine licences, for sanction of building
foey \E‘ﬁﬁ a5f § 50 FAT TIE plans, for sanction tof watefr, electricityf
a and sewer- connectiong or grant ©
F el W oEd ar &7 fw Scheduled Castes ang Scheduledngribes.”
ﬁ:‘ﬂ'!\ﬂ’l‘( form & & " AW or Backward Class certificates, for sup- |
wW 9 ag Tl qﬁ[ ?ﬁf E1AY gr ply of certified copies of public docu-~
ﬁqﬂag‘fg | W—iﬁgiﬂ'ﬂ aud T ments, for allotment of dwelling units B
oY T T e # &S0 9X FMW under the Housing Schemes, for obtain-
FT T%’ % B A Lk EIET BT ing loans und?r the self-employment
ara GTT;T, S R ST ar i ar scheme;s, Qfor.]reglstratlon c:f propert;; arll(d
e, firely ' s i’rqﬂﬁ‘ s qea, even for railway reservation and book-

ing. Such a list is, in fact, endless. Indi-
viduals and businessmep also, while dzal-
[ ing with a Government department or a

Yqaarme (s q@ SwIW A public ef’i‘:"rpri]“' poork ou  thelr ot

. T ~ profits only after taking into accoun

ﬂ'\'ﬂ) ’ ARSI what i euphemistically called a fee pay-
able for the work done or. the service

st & ofg fasr: e f‘m provided. Sir, the all-pervading corrup-
'-_ra; é- Eﬁ- HIT T a- q-.z dF Y71~ tion that has permeat?q into the Vitals .Of
ame ¥ = 7\-5% 3 B dmre % Y our systems can ]egl.tlmately be describ-
- S ed as something universally condemned,
T¥ AASHE § I W TN helplessly liveg with and willingly given
T g | AR ) or ruthlessly extracted,

SHRT PAWAN KUMAR BANSAL To root out corruption, the Rajiv
(Punjab): Mr. Vice-Chairman, Sir the Gandhj Government has launched a re-
dawnp of independence and democracy lentless war. The Iatest step ip tonis dir-
threw such new challenges to the "Gov- ection is the introduction of this Preven-
ernment which the alien rulers pever ad- tion of Corruption Bill, 1987, , consoli-
dressed themselves to and the variety dated Bill seeking to replace the exist-
and magnitude of the task ahead obvious- ing law on the subject which was spread
ly called for a vast administrative and over a number of enactments and proved
implementation  machinery. -To begin to be inndequate in fighting the menace
with, the duties were discharged with a effectively, )
sense of  sincerity and commitment, But - N
with the governmental activitieg progres- A distinctive feature of this Bill, " Sir.
sively spreading and covering new fields, is the widening of the definition of the |,
here has been a perceptible decline in term ‘public servant’, and in my opinion
he standards of integrity ang efficiency this should also help cleanse the public
f our phblic administration, To achieve life and eliminate any chance of corrupt

he goal of democratic socialism, the official seeking ang enjoying  political

. < B
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patronage, Co-operative societies play a
very signtficant role, particularly in rural
life. But rampant corruption in their
functioning hag emaciated the co-opera-
tive movement. Today, the academic life
of our Unijversities and collegeg is also
vitiated, Some unscrupulous elements for
personal gaing do not hesitate to inflict
a crippling blow to the seatg Of learning,
Cases are not wanting where eXamina-
tion papers are leaked, where unfair means
are resorted to en masse apg awards ale
altered for consideration. It is gratifying
that the Government has taken z serious
view of this malady and extended the
provisiong of the proposed new legisla-
_tion to the co-operative societies jas well
as to ali those persofts who serve i ¢he
Universities and gare associated with the
holding of examinations. (Time bell rings)
Sir. ..

THE VICE-CHAIRMAN (SHRI SATYA
PRAKASH MALAVIYA): There are 11
speakers from your Party and the time
allotteg is only 51 minutes. Hardly it
comes to five minutgs and you have al-
ready taken...

SHRT PAWAN KUMAR BANSAL:
Then, I dont think I will be able to

speak. ..
",

THE MINISTER OF STATE IN THE

MINISTRY OF PERSONNEL, PUBLIC

GRIEVANCES AND PENSIONS AND
THE MINISTER OF STATE IN THE
*MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM): Let him continue,
Sir.

_ SHRT PAWAN KUMAR BANSAL:
*'Sir, seeing the gravity of the prevailing
situation, the Government has risen to
the occasion to eliminate corruption with
a meavy hand. Laying down of minimum
sentence of imprisonment for any proven
offence of corruption shoulq serve as a
deterrent to any delinquent public servant
who indulges in corrupt practices And
the Government has also rightly taken
into account the  prevailing  sitnation
where some people habitually resort to
corrupt prctices, Enumerating  various
cases Of such criminal minsconduct in

[11 AUG. 1988]

Corruption Bill, 1987 218

Clause 13 of the Bill, an enhanced mini-
mum sentence of imprisonment for one
Year and extendable ty seven years has

been appropriately provided fo, such
offenders,

Sir, for expeditious disposal of cases,
Steps are postulated to hold tria] of an
offence on day-to-day basis ang the for-
malities of committal  proceedings are
Sought to be done away with. Power is
also conferred tg try certajp cases sum-
marily. Barring of writ petitions or grant
Of stay against interlocutory orders will
also cneck the guilty from unduly pro-
longing the proceedings and from evad-
ing action. We have seen that the guilty
often thwart the process of law by resort-
ing to hyper-technicalities. Such tenden-
cies are now sought to be checked by the
provisions of the new Bill. This will is-
Spire a sense of confidence in the public
mind that Government meang business, and
means tg fight corruption ‘thead on with
firm determination. Such determination of
the Government is also manifest lfrom a
provision of the Bill which postulates that
for trial of offences under the pew enact-
ment special judges would be appointed.
I do hope that the special judges to be
appointed for this purpose wouly not be
from amongst the sessions judges who are
already, overloaded with the existing work.

Sir, another salient feature of the
new Bill is that a3 persop who is expect-
ing to be a public servant and commits
an act 'forbidden by this law would also
attract its penal consequences, However,
in my opinion. Explanation (a) ~ddeq to
clause 7 can cause some difficulty in a
given case, For instance , person may
jnst happen to appear in an examination
or an interview for a service, and there-
after obtain a gratification by making
someone belive that he is about to be in
office, If apprehended apd convicted, he
could well arghe that the provisions of
thic clause are not attracted in his case
because he did not expect to be in service.
Sir, in view of this T fee| that the touch-
stone for the applicability of the pro-
visions of the new Bill ¢hould be the
action of ‘holding out’ by the accused
persop ang not his ‘personal’ belief. In
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[Shri Pawan Kumar Bansal]

view of this I fee] that this Explanation
{a) needs to be omitted from the provi-
- sions of the Bill.

Also, Sir, the word “erroneously” oc-
curring in Explanation (e) to this clause,
1 feel, should be deleted because this can
also sometimes lead to a difficulty in the
imerprf:tation of the clause.

Sir, the resolute wilj of the Govern-
ment to root out corruption is again
clear from clauses 8 and 9 of the Bill
which spreaq the net to cover those in-
dividualg also who take gratification as
a consideration fo, inducing by corrupt
or illega] means or by personal influence
any nublic servant for the commission or
omissiog of certaip acts. Thig is a wel-
come povision. But I think the marginal
note 10 clause 8 remains erroncous even
after the amendment made thereto, be-
cause the words “by corrupt or illegal
means” refer to an individua®’s act of

? influencing a public servant and not tne
act of taking gratification personally.

Sir, clause 23 of the Bill rightly says
that in the case of misappropriation of
any property entrusted to a public servant

each particular item or the exact date of

entrustment need not be described in the
chaige. Thi, will definitely help curb cor-
ruption op the part of those public ser-
vants who often  misappropriate  the
public property: entrusteq to them. But
here T feel that the proviso to this clause
which says that the time included bet-
ween the first and the last of such dates
shall noy exceed one year, would in some
cases nullify the effect of the main pro-
vision. For instance, the entrustment of
-some property t0 a public servant may
remain for{ three years and it may be
only at the end of that period that the
fact of his misappropriating the property
comes to notice, In such a situation the
~accused shoulg not be able to avai] of
-this embargo on legal action and avoid
penal consequences.

400 P.M,

It is common knowledge that the poor
victims of avarice of the unscrupulous
and corrupt officials, or even their sub-

[RAJYA SABHA]
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ordinates, rarely have the courage to re-
port an offence to the vigilance authorl-
ties for fear of reprisalg from thae accus-
ed who are often influential persons. So;
to make the law work. it is imperative
that we devise a procedure, other than
the hackneyed one, of using a decoy
witness' to lay a trap and apprehenq the
accused red-handed accepting the phenol-
phthalein-treated currency notes. This may
not be dispensable outrightly, I agree,
but it definitely calls for some innovative
improvement. In any case, to imspire con-
fidence and to check corruption in future,
tne Government woulg do well to in-
quire into the assets of those senior offi-
cers who have ip the past helg important
but corruption’prone  positions. Action
against thoss at the top will have s2lu-
tary effect right up to the bottom. How-
ever, T must hasten to add ‘here that
those with known good reputation must
not bz harassed under any circumstance
whatever and we must convey the mes-
sage that it pays to be honest. -

’

We have ofterr seen that anti-corrup-
tion laws do not necessarily wipe out the
evil. Op the contrary, the incidence and
quantum of corruption or the rate Of
bribe is directly proportional to the risk
involved. So, while I welcome the present
Bill which demonstrates, as I said, the
Goverfnment’s  keenness to intensify its
fight achinst corruption by treating it as
a social crime, 1 do take thig opportunity
to express the 'hope that stepg would be
taken not only fo punish the guilty but
alsg to create an environment that dis-
courages people from taking or giving
bribes, Ip this direction, ruleg of proce-
dure will have to be simplified and delay
in disposal of the files in variou: offices
viewed seriously and action taken against
those who delay the disposal of the files
and adopt dilatory tactics. Also the points
of contact between the officials and the
public have to be minimised sg that amy
possibility Of mnlpractice creeping in is
ruled out completely, The system of in-
viting sealed tenders alsp needs t~ be
given upwin favour of open bidding to
eliminate manipulation by the conniving
officials. . :

2 - - v
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To conclude, 1 wouly say that besides
the enactment of stringent laws, 5 con-
tinuous study has to go on into the causes,
the points and forms of corruption, and
means have to be devised to fight and
overcome those with 3 strong will. Only
then the crusade against the social evil
will acquire any meaning and achieve
succes:, Otherwise, the laws would re-
main sterile on the Statute book and in-
vite only contempt from the corrupt.

Witta these words, I support the Bill

Hi §AE s (ST W) ¢
AMAAYE JT-INTEAS ST, 3W HEe
far wx =31 & W FF T ;A
st waax fome s fau @ gz
¥ oI TFC F@I § | AEY,
g St W@ fagws 3§ AwEw
g7 ¥ mt @ g A0 osww s
gagnfa T@f &, afew G 2
Fifs Few FTWS F1 TOR &
FEX 9T 1947 ¥ “fyama W
FooE R g A AR e
1952 ¥ “fFwaw (wdAedT) uye”
ag fmar T #R ara 161 ¥
1657, 9@ R fagm ¥ ag
gwig fear W™ oW odaw@ F
qOUY 9T FAT &y & fau
ar o sl & faw T Ay
sgear T T | WE 11-5-1987
F A faerawy g@e 7 W@
oo dw o 1 AreEx, R

T g, awy fawn safe & @
¢ @i 93 weTaR @ qER F/
HIT M TR & FAAFE) F1 oF
TgeA T AT W 5 1 TAY A
T W W F W A g oW,
afer gg FE AN FASC @
q {5 el wwEd &7 aFey
¥ a1 frdft TR FQ grd Av
gfeg #v ¥ §% #w 7@ &
afed, = FIAT # S o #
T awr &, Y1 gArd WRE
YA &, 98 FAWI & 1 TEI &
qfeors § O HTREER, T oW #

SEITAT AT FAT JT @I | A=A
M 9w ¥TW IR T IR W
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q@ER & FHAFE § I[FEET
F GE G TR [A A
3 fF o &1 TR A gt
g wifs 39 W § 1 FT w3

aF av a1 AR &

Y gumdr ¢, Wt dr Jer g
qraT, offF FH w®T g o«ar !

ATEY, R S1 W@aT
g ) sE oot agwa fAet, g=s
agaa fAar @ar 0@ ®.oF aET F,
Ama F FEW, @ @R AR
F@ER § + 3@ TR H e
@ ufafeq FUg #r agEEy W0
7 % 99 gEg FE I q@A
R WA T FEA TG AT AR
eI & UF A FO T
af @ v g o owfit ArEEy,
Y MATT Tod F AT 9T 9,
wg W qwea: §, A7 AIEwm &9
1< W, I F&A TG | W
FiA & gt fawer gar @ G
a1 & g 7 T U9 AT
§ gumar g, T s @ew At faest

12 & 58T AT &7F &
@ g d ogm & fg oA @@l
fer ¥R ¥ @@ds #X AgeE
¥ Mg ygw FE A E A
fafezr #r s @@ mi A
M F o9 A A wiawed §
3R w7 fem mr f alemr W

S B s Al AT
qT IRET miREr §IC, W ag
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[ &0 7 q13T]

gag s,
foer far s .c.om. Wews
#, grf. .oy, AEEE IO
@ ag W9 & 9f@ & AR,
A g ot R g, 9g mfa™
g aw o wrorag g R
w§ U am & yd W AR
AT F98 AN gE AT T IR
W 98 GIAM T § FW FIIAT
oWl 9 T g 9T AT 99 F
St quafs g SfY S @ 9
TR A GE e 1 SR
TG q FHT 9% Afgwrgy
% #r Fuq fwar fF wF @0 O
g fom awr 1 el Sud
T fgg St o gwR A9 9 F
TUIT Fgd 4 & wwrre A
¥ 9T # &G w@r, 9E e
T gqrEw @@ & | ;AT AR
) COE 'qf‘awﬁ TAATTT
g ar W IgF Ay ¥ wdard
I Afgwdt faraare gra SE!
WO 1 OAr A F faowww gt
&z g gfes a1 et e
g A gax AT ww FEAarn
LW, gT R OIH |
IS WX Hgr :rg'T g7 st
P ot wor qw few e ww
T3 naTg AT sF wT &
@ A F, qggve ar f{Er @w &
TT T F gw faw famr amr Ad
awar%:warm@:ra GTAT FIT
8T Smg F wiwawm Ao ol
ﬁwf‘ar@w“réuwaq%rag
AT W=7 &1 QFT 7 gHEq
qawd g o g 1 wreax, faar
i fafydm Emed w@ ww #
qTEaR, d AIOF AR F ATAAT
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T U AT ST § srAA qIEW
@ TF A ¥ qiFg A fF -
fasit & o fafada sewed oz
far su § SR fFad sAaidi]
sfemifel &1 g8 3 gT 9T
et 7 fafde o W
aifer 3 e mo & #ie gfawr R
X owdy & ) gaear B oW Z B
foa mant § F Ffuwrd/ #4910
99 # @ § d@ v fefaw
¥ & | SEF q1] eIA  QUE
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PROF, (MRS.) ASIMA CHATTERJEE

(Nominated): Thank you Mr. Vice-Chair-
man, Sir, for giving me the opportunity
to speak cn the Prevention of Corruption
Rill, 1987. The Prevention of Cosruption
Bill was enacted in Parljament in 1947
and the Bill which has now been placed
berore this angust House is to be conside-
red for consolidating and amending the
law 1elating to the Prevention of Corrup-
-tion the Criminal Amendment Act 1952
and the Criminal Law Amendmgnt Ordi-
nance 1944 and other matters connected
therewith in one emactment. This is the
specia} feature of the Bill. Considering the
various iraportant aspects of this Bill, I
support it but I would like to make a few
comments. The ilegal d.ceptance of remu-
neration of donation for admission and
even gift for fulfilling ill-motivation is to
be guarded against a5 corruption which is
increasing and demoralising ouy young
generation and tarnishing the image of our
country. Corruption is found to be prc
valent in all spheres. It has percolated from
higher officialg to junior officials and prac-
tically in all administrative services, it is
" prevalent. The poor people may be in-
volved in corruption for their surviva® as
we find, in case of Jean Valjin. We know
the story of Jean Valgin, who for a loaf of
bread which he had stolen for his nephew,.
for his family, was put inside the jail, So,
the question of poor people does not arise
_in this case. Even those who are weli off
are practising corruption. The modern so-
ciety, and affluent people are responsible
for such demoralisation: However, the
Government are making serious efforts to
prevent corruption through Administrative
Vigilance Division, under the Ministry of
Personnel, secondly, the Central Vigilance
Commission which is rather an indepen-
dent authority and the Central Burean of
Investigation. In thig context T would like
to point out that unless the Government
officers are honest and sincere; the efforts
of the Government would be futile. 1,
therefore, would tike to knmow from the
hon. Minister what machinerv js being
evolved to investigate whether the senfor

officers in the top rank in the Government
departments are free from corruption. The
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Government have not yet been able to
take action against capitation fee. Sir, a
provision has ‘been made in the Bill to
appoint special judges. This is without de-
rogation of the powers of the State Gov-
ernment to appoin; special judges and
special magistrates, who would be entrust-
ed to examine the corruption cases and to
take the necessary measures. I wonder, how
far this procedure will be effective as this
needs full cooperation and coordination of
the States and the Centre. Moreover, in
the selection of judges and magistrates, the
Centre and the States must be extremely
cautions so that thg right persons are sele-
cted because many persons go scot-free on
account of the liberal attitude of the-
judges as they take bribes and also on ac-
count of interpretation of ths legal points
by courts. In this connection, it needs men-
tion that thz legi-'2*ion must be very clear
“and it must be without any ambiguity so
that the situation ag already mentioned
above may not arise and confuse the
judgment. , It is also desirable that the
judges must disposé of the corruption cases
within a reasonably short period, even
considering the interim stay for those cases.
There should be time limit for finalising

the judgment. However, it hag been a good
gesture on the part of the Government to
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lay down the parameters for the courts.
It has been provided in the Biil that the
courtg shaill not provide interim stay ex-
cept in certain special cases but this is not
going to take care of the power of the
High Court under articles 226 and 227 and.-
this will only affect the statutory powers
of the High Court under Criminal Proce-
dure Code. Tt is, therefore, desirable to
226 and 227 so that
the corrupt people may not escape on
benefit of doubt. Sir, I think, claﬁse 6 is to
be made more clear. Why previous sanc-

amend the articles

tion i necessary for prosecution ?

Is there any legal implication ? Ques-
tions are also being raised about‘the defi-
nition of public servants. T believe that any-
one working for public utility has to be

3 »

o
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considered as a public servant. And thi
will cover al' who are working in schools,
colleges, universities and juch institutions,
professional colleges, namely medical and
engineering institutions, institutiong of busi-
ness managzment, hospitals and varions
other orgunizations rendering service to the
public, What steps are to be taken to pre-
vent corruption in these organizations?
Bribes are taken even from patients fot
their admission in hospitals. Even for
housing accommodation people are paying
‘salami’ which is well known Otherwise
they won't gey accommodations, Is it not
bribes Iy it not a case of corruption? What
provision has been made in this Bill regard.
ing such corruption? Regarding the legisla-
tion which has been brought before the Ho-
use today, [ would like to emphasise that
unlesg the root causes of this malady, name-
'y, poverty, socio-economic constraints,
craze for living a affluent life are  wiped
out, I think the legislation would be in-
effective. However, in this context, the re-
port of the Santhanam Committee which
came out in 1964 needs examination and
the Government are requested to act. ac-
cordingly. N

While concluding Sir, I would like to
mention that the salient feature of the Bill
is that it clarifies the definition of offences
and penalties. The different clauses pres-
cribe a minimum punishment of six
months’ imprisonment for various offences
and one year’s imprisonment in the case of
crimina® misconduct. T would suggest, in
cases of criminal misconduct and habitual
offences, more stringent punishment is ne-
cessary depending on the gature and degree
of offences. And the measures taken in
this connection should not touch the peri-
phery of the problem but must go into the
depth of it so ag to create fear in the
mind of the people who indulge in such
offences. They must know that their life
would be in danger if they are involved
in corruption which is going to ruin the
nation.

With these words, Sir, T conclude and 1
support the Bill. Thank you.

) [RAJYA SABHA]
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SHRI A. G. KULKARNI (Maharash-
tra) . Mr. Vice--Chaiiman, 1 thought ¥
would not be called today at all.

SHRI P. CHIDAMBARAM :
finish thig today.

1 hope to

SHRI A. G. KULKARNI: Mr. Vice-
Chairman, Sir, I am grateful to you for
calling me, My learned colleague, Mr.
Bansal has given his views on legal cha-
racter of the Bill. 1 am supporting the Bill.
But I want to know from the hon. Minis-
ter the parameters in which this Bi!ll has
been brought and whether those parameters .
will be sufficient to meet the condition of
the corrupt practices today in the couniry.
I agree with Madam Chatterjee who has
just now spoken about corruption cven in
educational and medical institutions, T
know the example of Muaharashtra. Educa-
tional institutions have become commercial
organizations to earn money by the pro-
moters of the so-called educational insti-
tutions.

Mr. Vice-Chairman T do not want to
take much time. T am sure Mr. Minister is
aware of the vaiious committees like the
Santhanam Committee. Récently the Na-
tiona! Institute of Public Administration
has also dealt with the colossal problem
of black money and parallel economy.
What [ wish to pay is, the political system
has produced an €conomy in which it is
possible to make a big money. T wou'd like
to ask the Minister how, in the limited
scope of this Bill, the demon of corruption
is going to bc crushed. I do not under-
stand whal to do in the present political
system, in the present administrative sys-
tem. We in the villages see right from the
lowest leve! to the Cellector’s office right
from morning till evening money is pass-
ed on, money has to be passed on. The
history of Hindu society is such that they
frowned on corruption and that is why
the moral values of this continent are held
very high. The moral values which have
been maintained, which have been held by
our people, shou'!d be maintained by us.
The intellectuals, the middle-class are nur-
sing very strong views and [ think that
value-based politics as we call it has to be
given a high priority. Yesterday and the
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day before yesterday we discusied the
value-based politics and morality in the
political gystem. But 1 fail to understand
why no political party has upheld th:
value-based politics. And that is why the
system is collapsing. T do not want again
to dwell on the very bitter exporience that
we witnessed iwo or three days back. But
what I sec is that the value-based politics
system has degenerated because no politi-
cal party is impressing upon its workers
the importance of value-based politics. At
the AICC Session held at Bombay the
Prime Minister appealed to the workers
and he expressed his determination to put
down power brokers and influence pedlars.
The Prime Minister’s determination to put
down thsse anti-social elements and im-
prove the system iy the right solution to
these problems. I am aware that the Bill
which Has been brought is aimed at impr-
oving the system. In this system. I am very
sorry to say, the nexsus between the poli-
tician, the industrialist and the bureaucrat
has become so thick that it looks impos-
sible to break this system by such Bills,
J do think that it requires a different ap-
proach to break this nexus between the
politician. the industrialist and the bureau-
crat. A friend of mine just mentioned here
that the Bill applies to the cooperative or-
ganisations also. Very recently T addressed
a letter to the Prime Minister pointing out
that he must now put his foot down on the
«cooperative organisations. Cooperative or-
‘ganisations were <upposed to be service
organisafions. The late Panduit Nehiu used
to describe the coopcrative orgunisation
as a vehicle of gocial change. But the
cooperative organisation has been control-
led and cornered by anti-social elements.
by various tafia groups and they are
threatening the political system at the State
Jeve!. T am sorry to say in Bihar very re-
cently the Chief Minister of Bihar institut-
ed a criminal case and now a move i, on
to remove the Bihay Chief Minister., This
is the strength of the cooperators. In
Maharashira sugar factories are notorious
for corruption. Tn Gujarat, T know, the
system is still working very nicely. But the

day is not far off when Gujarat also woﬁld
fall a prey to ‘the manipulations of the
co-operative organizations. T would like to
ask the Minister, the young Minister. ..
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SHRI VITHALRAQO MADHAVRAO
JADHAY (Mabharashtra) Ths whole
co-opsrative system i3 not corrupt, There
may be some people who are corrupt. So,
we caunot say that all are corrupt.

THE VICE-CHAIRMAN (SHRI SAT-
YA PRAKASH MALAVIYA): I nover
said that, I never said that all the co-ope-
rative organizations are corrupt. You have
expressed your view, That is all right, But
I never’ suid that all are corrupt.

SHRI YASHWANT SINHA (Bihar): In
Bihar. it is a byword for corruption and

he was: talking about Bihar.
4

THE VICE-CHATRMAN (SHRI SAT-
YA PRAKASH MALAVIYA) . Mr. Ku'-
karni, you continue.

SHRiI A. G. KULKARNI: Sir, my
friend is so much worried. But T would
like to iell the House that in Maharashtra,
there are many societies, co-operative soci-
eties, which have been charged by the State
Govenment with floating of trusts fraudu-
Jently. They have been charged not only
with floating trusts fraudulently. but akio
with arQassing of money_and, on the floor
of the Assembly it way staled that a co-
operative sugar {actory had on hand Rs. 67
lakhs. Mr. Minister, wou'd you take cout-
age to examine how these co-operative
organizations. which are supposed to be
service organizations, have become mafla
organizations just like the gangs of smug-
glers and such other people ?

Mr. Vice-Chairman, Sir, the politics of
necessity involves the departure from prin-
ciples and values and in this respect the
co-operative organizations are more im-
portant. I quoted the Prime Minister’s ad-
dress at  the Bombay AICC(I) session.
What kind of a situation we are in today?
Even the CBI, IB and other organizations
which are expected to be the vigilance
wings of the Government. which are ex-
pected to be the eyes of the Government
are also Jacking in some respects. 1 would
like 10 te]l one thing here, The grip of the
industrialists on the bureaucracy has gone
to such @ length—I can quote very many
instances—-that there are some burcaucrats
who have becn brought to the Central
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Ministrics because some industrialists want-
ed to get help through them. I can quote
examples. But I do not want to do so be-
cause it is not the practice to take the
names of persons here. But I can say that
some Secretaries in the Government are
in the grip, are in the clutches, of the in-
dustriaiists and they are being patronised
by the politicians of various hues. But it 13
not a question of this party or that party.
It is a general phenomenon. That is why [
am against the system which is introduc-
ing this sort of corruption.

Sir, theie are many instances which the’

Finance Minister himself quoted like Cus-
toms cduty evasion, ante-dating of letters
of credit, etc. The reports are already with
the CBI. But the CBI, because of the in-
fluence of the Industrialists, is not forward-
ing those reporfs fo the Home Ministry for
further -action.

Sir, there are various cases which were
mentioned here and I do not want to go
into them. They are about foreign ex-
change violations. In this, Sir, some in-
dustriali ts were also involved. T would
like to request the Prime Minister to Lring
about a change in the system with the help
of young Minisfers like you to who are
very highly educated. We, at the fag end
of ou; life. cannot change the system.
Please bring about 3 change in the system
whereby our old values of morality, would
be upheld in this country. And, for this
purpose, T would like to request you to take
action against those politicians, without
fear or favour, who indulge in acts of cor-
ruption (Time  bell rings)... Mr.
Vice-Chairman. T wilt take two or three
minutes more.

Sir. T de not know for how many years
you have been here in Parliament. Here
alsp the quality, as also in State Assem-
hlies, of the people's vepresentative has
also been coming down to such an exteat.
Previoticly we used to come hereby rich-
chews and then by taxis, Now taxiy are
very costlv. Now T find, Mr. Vice-Chair-
man—it is a very interesting subject and
1 would request thé Prime Minister to exa-
mine it -many Members of Parliament.
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people’s representatives, have got posh cars
to come to Parliament. Similar is the case
with MLAS. Where does the money come
from ? Where i3 the nexus? We cannot®
afford it,

Mr. Vice-Chairman, I am all along talk-
ing of the system, and I want that system:
to be changed. For that purpose, a sur-
vey should be made of all the Stateq about
the people’s representatives, how they be-
have where money comes from, Since we
politicians have got a nexus with bureau-
crats and industrialits, the entire systerr
has been degenerated. Mr, Vice-Chairman,
Sir, I am only against that ,ystem. Thess
industrialists who have been helped on:
way or another are damaging the system
by creating a parallel economy. 1 would
request the Minister, through you, Mr.
Vice-Chairman, that let us show to the
people that this ‘Government is not oniy
laws like the Anti-Corruption
Bili but they alsp desire to implement it.
I do not want to quote the names of any-
industrialists. But take, for examples, the

- Hindujas who had taken over the job om

behalf of Government a. agent for }ha

last many yeags. .. (Interruptions) FEven

the Janata Government Prime  Minister,
had to divert his plane to get down at -
Frankfurt on way to Tehran to arranze

meeting of somebody with Hinduja. (/n-
ferriiptions) What does it mean? The day

before yesterday. Mr. Hegde who is a great
friend of mine, who talks of value sys-

tems or mora] values, etc., said some-

thing, But his Chief Secrctary, when he
said that he has not asked for the tapp-

ing .. (Interruptions)

SHRI ARANGIL SREEDHARAN
_(Kemla): But he has resigned, uphold-
ing those moral values. (Inrerruptions)

You are immersed in corruption but you
are. .. (Interruptions) . .

SHRI A, G, KULKARNI- Si. Tamil
Nadu, Kerala, West Bengal are not lagg-
ing behind They are at par with all the
baser wvalues. on the contraty. (Interrin-
tions)

SHRI P, CHIDAMBARAM: He denied
last week. What happened to the moral
values last week when he it? (Inferruptionsy
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THE V'CE-CHAIRMAN (SHRI SAT-
YA PRAKASH MALAVIYA): We are
not discussing Mr, Hegde now, (nerr-
uptions)

SHRI YASHWANT SINHA: We de-
manded 3 judicial inquiry, Why don't
you order a judicial inquiry? {(Interrup.
rions) We want a judicial inquiry,

SHRI ANAND SHARMA (Himachal
Pradesh): These very friends ... (Kater-
ruptions)...those who are protesting
now, have been issuing statements cond-
emning Mr. Hegde for his actions To-
day Mr. Subramanian Swamy has stated
that he had tconducted, an inquiry on
behnif of their party and he his stated
that he has conclusive evidence to prove
that the Chief Minister gave the orders.
(Interruptions) This is very unfortunate.
This, is double standard. This is hypo-
crisy. This is a Jeliberate attempt to cover
the «truth, (Interruption)

THE VICE-CHAIRMAN (SHRI
SATYA PRAKASH MALAVIYA): Kin-
dly take your seats, Mr. Kulkarni, kindly
finish now. P

SHRI ARANGIL SREEDHARAN: We
are discussinz the Prevention of Corrup-
tion Bill. '

SHRI A, G. KULKARNI: T am discu-
ssing the Prevention of Corruption BIill
But the Prevention of Corruption Bill is
the outcome of the system_ ihe rotten sys-
tem, Those why are sitting in glass hou-
ses should not throw stones at others.
This is an old and wise Statement I think
those who have taken the vow st Maha-
tama Gandhi’s Samadhi while assuming
officc have degenerated politics o such
an extent that they have no right to talk
of wvalue systems, (Interruptions) The
Prime Minister of this country has app-
ealed to his partymen to crush these pedd-
lars and power brokers. (Interruptions)
You are a new Member.

SHRI ARANGIL SREEDHARAN: I
on a point of order. Sir, According to
Rules of Procedures and Conduct of
. Business in this House, is there any dis-
tinction between a new Member and an
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old Member? Can you make any distinc-
tiong ( want a ruling on that, Last time
also he called me a new Member, [ was
a Member of the Lok Sabha.

SHRI A, G. KULKARNI: Sir, [ never
meant anything.

SHRI YASHWANT SINHA: I am ca
a Dboint of order, Sir. This debate had
procceded in a very cool and reasonable
manner, But it is very unfortunate that
the rulig party is trying to inject politics
into the discussion gpn a Bill which has
such serious consequences.

SHRi A, G. KULKARNI: I am not
in]'ectl'ng‘ politics,. T am bringing out the
defects of the political system only, Ple-
ase join me in it. The politica] system
bas debaseq “itself. All that I said Mr.
Vice-Chairman, is  that these political
parties which took a vow before Mahatama
Gandhi’s Samadhi have degenerated with-
in two years...

THE VICE-CHAIRMAN (SHRI SA-
TYA PRAKASH MALAVIYA): You
have already suid that.

SHRI YASHWANT SINHA: No, Sir.
This i politics. This cannot be allowed.
(Interruptions) We  have not talked
abou; all that,

SHRI A, G, KULKARNI: I under-
stand that,  Sir. The political par'ies
which  went and took a vow that they

would bring in a new generation of pol- |

itics and a new system ij politics have
degenerated to such a level

Sir, while concluding. T will request
all my friends on this side and also on
that side that we should improve the
quality of politics, Let us improve the
system  in
bureaucrats and the politicians have for-

which the induostrialists, the ?

med a nexus. Tt may be Thapar or Hind-'

uj, or Ambvani or Bombay Dyeing or
anybody else ... (Interruptions) Can [
disclose the connections? If the hon. mem-
ber wanted to know the connection bet-
ween Hinduj, ang his party, T can dis-
close it,
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THE VICE-CHAIRMAN (SHRI SA-
TYA PRAKASH MALAVIYA): Kindly
conclude, Mr, Kulkarni.

SHRI A. G, KULKARNI: I am con-
cluding. Sir, I will request the hoa, Min-
ister who is a young Minister to please
give strength to the Prime Minister to
crush this type of peddlars and power
brokers who have entered inio the politi-
cal system, For this purpose, I support
the BIill,

1. HIUT WA G (TIET ) ©
HIITOT ITAHTEET HEIeT, § FIHTL
FY qurs T WFAT g F ST wwa-
e fadaF TEEE Y UF g e
& weata oW w1 Sqrg fEAr & g
weITATT A A # fawr F apifaw
T gmafas ggIA A W FA
1 w19 fFar & 1 gAY sqredt
gfa faue o) 9w & aw 99
A5 F AT Faq F gT TR &
FFAT | ZAHI TFT F fAT wwaar
&1 S 27 a1 faegai ox fa=re
WEAWF § | IF FETHRT § S0
Y & A S0y §F aiear g

w1, AT FT qAGT  ATAH-
FAT &1 fgFaw qfy T Z & FI0
Ia s, fagd w5m, af@Er
FI ggs yTeq, foar s eareg 771
gt W@ § 1 97 sqfR 3 AE-
FaTHl # 9fF TE w7 oarar &, and
W FTF F AT AT FEAEAEH T
¥ 3gaEr qfg T gRT & ar W
# qgely WET 9T FIA T@AT g | TA
qITeaHITAT F1 0 & F fad mrady
A F@I g TEATAT FRAT § oaquT
it o awT g, TET adsr guArar
2 1 3E gHI F eI HT I
#¢ g faq swEr SgEr yuTr
FA A1AT FTR AT AGI 2T a6
T 1 3® THR ¥ ST SEIATT HT
gt % & fqu e #Y qoqa
gEAESIA A T FH F AR d
TIHEIT FT QAT TI7 | TQ AT H
g guE ¢ & wEwms awgw @
Fag o9 w1, IAF O A adr

1

AT F @ I AT AGIEHFL mrjr
v g@r ¥ Jgau fafea 30

STV WErEd, WRRrTe A
gﬂ'ﬁﬂﬁ’éfﬁmmw-aﬁ /T 8,

© S S AT ¥ wteE e

&1 TR F@T g, GV SEal g
arEEre gm0 wa i @Al
% Hawa, dSl & TRFW °
e # gfaftea F@ & faa 999
Heaw & & oNFT SR F g8
W < a7W TEal § | T 46y 9
wel g e oufd WIH WIRAT &
g @i & § argF Feal )
Sar AR Q@ FFE T OHE, T QR
algT F8 @ 9 W AN gAR g
w87 ¥ g1, & 0 o F@ H Q7
w g | TRew, #E FamA &9
¥T, q-HE aAm 7 femd @,
TRulfasr & qAFE a1 Jwer faAr
Y727 F 9@ 7 F, gEArd HW

g S F ATHAT &
T 99 & @ q w97 afa-
aramy # wEd & fa a6 & afgw
AMY W A FIAT, TR FAAQ
¥ gad s wow ar fa v
FAF 3@ I9P A7 TT HTAT T FMAT,
TeATRT T A7 WA FoAT B G7H
a7 FT4r,  FAMAAU gR0 BFIN
& g9 fgasy dsEE FE@T,
diz § g faemm, faasr w7 adae
a &, wrfentfe @@ mfre & A
M 9F § WURMER I Uwfag q¥
gratfas q@iAl &7 A A9"g FE@
g 1 o7 amATias g ¥ SR 9%
AT F 7T vEAT, WEY F FH-
fet o7 FAY-IETT 9491 @9 FE,
HaFar F1 amw #

T g7 H WM AT YT SR B
ot T gaf9 &1 GEr JiFAT g a9 .
gfax d9for o AR ara SIfE| F
fgms F2) FEaAg & | § g
¥ g 6 ag faa aesre s gl aoft
F gserare & foggw ¥ 75T #3947 )
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FAY F wEiw § faa sHEal
¥ 57wl N wEd F €A ;W
SO =G & 1 9w Hedq-Adls
W FEH AN FA w1 T
feginehy 2t & g A4 FISH
# oL g AT & owAT ATl Srj
FITOT WAL GGAT § 9T GURA
e W W< qdy  waAT & fag
T TeS TGl § | AT F1 9 §e
25.03 PMFBIAT T A HZIFIT 'ET EELIET
‘ T \WIHF AU gaE & (F 7aq
gaf ¥ gEaiaor sk 4w A%
F3T frdae aaar suat wifg e
Io9 HAR & et qAAT F1 A

1 & fde W qdF sqary 91 3UE
EEAR
I 2w ¥ Adfisw ¥ owT OF
agi aasT dal & mar g S 94
I AT WZ(FTT FIQT 1 TE A< -
T F a5 T g zaq foRd
2y AT FATA A0 A adr
C¥oEw FA F @RI # I
| iy F syfeq QAT g0 § W 8%
| gag d| FATR A gag F WA
@y § o wrmwar F Al A
ghemtn & el R @ ST F ) 3
St # vew A0 & ARG, FhEw
oy ¥ sngeamd, a8 fyelia
Feqeii ¥ gduF,  SEadE, T
Afg afA|s w7 § S omad
gEET § UL F LT a7
§ gar dal FAIT A F4W H AL
1T 99 97 1 Uha IqARE
oA WG & | Ha. §@ & F
L gET UE U ¥ AT aqw sara
gAWTE & 1 UK T G F
d@r ¥ o {1 geAr @y fAad
¥ fg gw qura wAy N AT
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of | SaF de1 gC fqla & IeF faET
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99 @weai 98 W@l g far g8 @A
TE 4T FT W A fqhQa #
HWAT TGS T T WG W O
FIT & AW FW g & ogw fE| #@
W@ 9 FEIAT F g 3E AFT
F a=imz § fag 9 & faqs
FH-Y-FE FAGE FL ) WOR A
&q7 fgar 3% (9 975qI |

SHRI CHIMANBHAI MEHT, (Guja-
rat):  Mr,  Vice-Chairman, Sir, while
welcoming this Bill I want to ask ome
question. The Santhanam Committes has
made one vital recommendation that
Government should involve people’s part-
icipation  if they want to fight against
corruption, because corrupticp is spread-
ing from top to bottom level, The Prime
Minister had rightly said once that “corr-
uption is not only tolerateq but it is con-
sidered as a hallmark of leadership» 1f T
have to become a leader, I should also
be corrupy because that is the charactaee-
istic of leadership. If thig i, the situation.
we cannot take corruption ip the way il
has been takey in the Bill although T
welcome it. because some of the provi-
sions are good.

But can you fight the menace of corr-
uption? When Kulkarniji was talking, he
was rightly saying that thc whole system
has become sy bad., Then the question is
how to change the system? By enacting
a law? I do not think that we can change
a system But law can be a lever in the
hands of the people a, people’s partici-
pation is a very vital thinz. Even in
USS.R. yesterday somebody mentioned
that  Russiap progressives who want to
take their society forward, there the bui-
eaucracy has y nexus with the politicians.
party bureaucrats, who were becomin, a
hurdle to prozress, there also a parallel
economy was developing and corruption
was also a very important feature for
them in the socialist society, where you
cannot build ap extra house of your
own, you cannot have any show type of
capital like factories and other things
which  you control. So, once a laxity is
shown_ then corruption spreads and the
system becomes corrupt because all whc
have evolved the system all who are in
the system. all who are managing the
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[Shri Chimanbhai Mehta]

system, all are responsible in this matt-
er. Kulkarniji gave the right example of
Hindujas, We have discussed aboug Mr.
Lalit Mohan Thapar here. He was caught
under FERA violation. He ~apologised.
and at mid-night the Supreme Court all-
owed bail to get thay man out of jail.

[’l‘he Depnty Chairman in the Chairl

q
And ihen after some time, the map goi
elected as the Presideny of the Associa-
tion of Chambers of Commerce and In-
dustry, one of the- highest body of the
industrialist; and traders of this country.
He is the President and our dignitaries,
go and Fake inaugural speeches, Keynote
speeches; Ministers alsp go and import-
ant people go and now when I am ask-
ing a question about L. M, T‘ha.par,.l am
told the matter is sub judice, What 1s sub
judice? Tt is because you do not want
this to be revealed Whether it is Thap-
ars. whether it is Reliance, whether it is
Bombay Dyeing, whether it is Hindjas,
and now Laliy Suri and otherg there is
a clear case of FERA violation and we
talk of investigating those things.

This is the way we are tackling corrup-
tion,

The Prime Minister had rightly warn-

"ed in 1985 that we are going absolutely

in o wrong direction. 1T have alsp repro-
duced his quotations in one booklet.
Some of them are very important, There
i lack of conviction on oup part. We
know something is bad but cannot speak.
“The best amongst us lack conviction.”
My elderly colleague wondered how peo-
ple afford to buy cars when we are not
able to afford auto-rikshaws. Tr is p fact.
Some people can buy cars luxurious cars.
Where from do they get money? Our
Prime Minister had also said—these are
his words—“Qur legislators magnifv ma-
nifold conspicuous lack of social ethics.”

This is where we have gone and how
our legistators, our MPs ou, MLAg are
behaving, ang this was noted by the
Prime Minister in December 1985, and

IRAJYA SABHA]
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since these three years the situatioy ha
further deteriorated. How are we going
to improve the situation? This is a very
important thing, because everybody knows
the source of corruption. There are
politicians, bureaucrats, vested inferests
and others like smugglers, the mafia, and
there is a nexus betweep them and this

nexus is growing. .
How staggering is the corruption?
Partly, in my view , (taxalion system is

also responsibile, I have been saying since
long that taxes that were in the year 1947-
48, around Rs. 400 crores, have pone be-
yond 'Rs. 44,000 crores. Indirect taxes
have gone up from Rs. 300 crores to be-
yond Rs, 30,000 crores. And this indirect
taxation has become a .very imporiant’
point of evasion because most of the
time secme of the industrialists are wasting
on how to evade taxes. They alwavs
think how they can make b]ack-mﬁney.
how they cap run a parallel economy.
Therefore, jt is the taxation system which
requires to be rationalised. We are not
discussing that point. Madam, perhaps,
we are the topmost country in the world,

-having a record, in relation to evasion of

taxes. This has been brought out by the
report of the National Institule of Public
Finance and Policy which was published
in March, 1985. This document was dis-
cussed in our House also. ¥ has been
estimated that the extent of evasion is
between 18 and 21 per cent in India of
G.N.P. How does this compare with the
exten; of tax evasion in other countries?
Tn the case of Australia. it is 11 per cent:
Australin—8 per cent; Canada—4 per
cent; Denmark— 12 per cent; France— 8
per cent: Japan— 4 per cent and even
US.S.R. has been mentioned— 10 per
cent: We occupy the top position in the
world in the matter of tax evasion! This
is what has been revealed by the statistics
that have heep given.

Madam, our attention should be gdirect-
ed to the question of the taxation system:
how we can improve upon it: how we can
rationalise it. We should alsg g0 in for
reformg in the clectoraj system. We know
the way we get money for the purpose of
electiond. Nobody is accountable. You
may be able to control corruption partly
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by this bill. But is a legislator account-
able to his own colleagues? If | am g3
Minister, am I accountable to the legisla-
tors? Am I accountable to the party or
aot? (Time-bell rings) Is this my  be-
haviour?

THE DEPUTY CHAIRMAN: Please
conclude now.

SHRI CHIMANBHAI MEHTA: 1
This is a very vital
point. You cannot figat corruption unless
you have inner party democracy in every
party. [ am not saying this in relation
to any ong particular party.  (Inferrup-
fiony)  This zpplies to almost all politi-
cal parties. We know, where they are
roling in the States, how the Ministers are
behaving, how the Chief Ministers are
behaving. I do not want to discuss this

“point here in the House, about what is
everybody '

happening in the States. But
knows how they make money, how they
evade taxes. This is the system. This is
inherent in the system. Therefore let
ws not indulge iy party politics here,
There is no innerparty democracy in most
of the political parties and therefore, the
leader behaves like a boss. Therefore,
corruption is regarded as the hallmak of

* leadership. That is why we are in such

a position that we see today. Therefore,
I would request the hon. Minister to con-

sider all these points. Anyway, 0 the
extent this Bill goes, I welcome it and
wholeheartedly support it. Thank you, »

!

THE DEPUTY CHAIRMAN: T think,
T can call upon the hon. Minister because
the time allotfed for this Bill is over. But
there are six or sevep, Members more to
speak. | ..

SHRI RAM AWADHESH SINGH
(Bihar): We can extend the sitting.
(Interruptions)

THE DEPUTY CHAIRMAN: The
Minister will also require some time.

SHRI P. CHIDAMBARAM: 1 will

tequire only twenty minutes.

SHRI RAM AWAD'HESH SINGH: I
have to speak on the Third Reading.

[11 AUG. 1988]
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SHRI P. CHIDAMBARAM: 1 think,
there are only two Memberg to speak
on the Third Reading, including Mr. Ram

Awadhesh Singh. Yoy can give three
minutes each to our Members.

THE -DEPUTY CHAIRMAN: Shri
Dronamraju. He is not here. Dr.

Ratnakar Pandey.

ik qr; = i fAqe D
Hifsie e dém F sy A wfem
&

T, AT GW0SR (AT WIW)
qledly swwfa Agn, o &
fader g ¥ el 1 iy sEiwiT
9 EgH WY & §, WewiT 4
A T a@a g, ar e @ 3
gl & Gz F1 s fawe=i<
® SO % & wf § oW ¥ AR
%I M WA =17 qqa%
BT g1 E 1T ¥ HwiMm &
1T F T FgAT 1 Sfw

Ug W wIFIT faaiy fag s
HTAT Tyl § Sy s 539 & fau
& @30 gl g1 AW wTNy Et-
A1 &1 qF+ & (@0, H1A7 &7 A
FIT FW & fou we & & fganw
yREd g 1 Tl @y F
foq ug #M97 &&= ¥ @ g 9
T 36 4T 9gy 1 ugd wEnfe
2 I¥Y 2 WIS S HAT AW
2 W= &Y UEAT §Sr A
FIH g ¥ AT wfgaa AR
&F Sf@d FT O 59 T T IH A
F1 wgga fant @ A fF wwia
grmfss qUg Fda @2 ML IN
42 fameor fHut {q 0 ST A &%
FV AT A7 WE AIER FWE A7
foge 1 =12 faafy defemm @ o
feedt @ F1 for’ g I§ QU
qfcqm &t ot fam o w911 @ 3W
fada® ¥ FHIT | AT F AUAA
#r fmary & fow 20 wOwd F95
F T # T owwwE g faws
g 3w gw wfuFd S oAa-
A FW ¥ ag @y amey g
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21 Y vt &1 Ty § o e
Frar § I A7 20 ATAA F WA
g ga 5o sdT ) IFIT FTEA
2 fF andd gadr Aaga @ %
TRCE o A oy Faomred 7 (e
W W we wpwmfay w7 faas
Fomw g (A TR faqud ¥ oEgd
g7 #3387 &9 §)

4 Y g vl &1 arEd
A T4« g o WL AT AGH
gqa fagika =T fagr € ) @A
@ @g{ Fo gy ¥ AT W
fyda Wi widw 1 AT & 4 _H
AT gT MF wra A FA F

g A M weE T G AT
T 3 w7 e widt ¥ RATF
MW N FARrg FHG FT G0
o9 g1 S adqr ¥ qdiq £  G0A
g 931 F gaga § S WEF &
N FIfe § Ia7 a1 agd T@ AT
fRaror fadws &1 arw T 20
AT FReT Wiy & gal g o
q 9% gear ¥ A widhy & ey
ST OX-G¥ qof AL IW W G
TRy il & g F) aFad FE
AT F T walsT VST wA F
WA ¥ AW q1 AT A WAL

- SHRI YASHWANT SINHA: This is
most objectionable,  This cannot be
allowed to go on tecord,

o TAFT =1vgq . & a7
. AT A ¥ w7

21 Amaa fasgr o WTR T
qgq & 93 81 #1743 §7 (=maqmd)

T, AT 908w F¥ 337 24
@ § q7 W NN AN @ g
e Wt fawT @ F1 Haqie
1 QT g IaFT geal FF AT F7
AFIIT F7. . . (4I91)
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fryr wieht S ®wd wewrw  fae
(i gyl @Y HFlEG &% qIw
@ wed ¥ 0¥ a7 Mg 9§ L ¥
ML FE AN W oWAD | FH
THE ¥ 0 A€ 9T BgA B0 41T
g1 & giar WARAT Al 9T HT
T4 T H N el | (SRIIT)

i o

Pl

SHRI' YASHWANT SINHA: pladam,

we protest. This is most objectionable.

SHRI RAM AWADHESH SINGH: It

W’

1

is quite obvious whom he is referring to. °

IFANI < FRe FTATq 757 fq4i

st qudw fagr o g9 AT FAT
qqAF 30 & 7

Tlo TAMET 9.98F ; & fpar @1
Hig 9 4 Q@ Z ... (Swadaw)

=N

SHRT PAWAN KUMAR BANSAL: It
this? Maintain some standard.....

He has saved an innocent person,

SHRI PAWAN KUMAR BANSAL:It
is the Supreme Court which has acquitted

him. (Interruptions) We have faith in
the courts, ’

- - e
— . PR P

Mt ICARTANH : |ET S

Blo THIFT AT : JUTIGH
A=A, [OF AT ¥ F AT S
F &9 W TG Fr W fEwE
IZar § fF #7 sar @@ F ww
#1 41 f5 Figw § fawen gar o
sifdd Hio Ado To F TIT % !

oq W T 97 5 gait uww

I 9T IEF TS ¥ dqEq wewr
fear g A1 yayd Tl § wed
FAFT F 3T foq 927 AT qTOFR
1 w3w fear ar 5 Faar aw
FUE a3 | faedt arz gz wared
F FIT WA T NFF ge TR
AR fear A a9y 5 sAeY
i o xR s 72 ofsgy
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JuFe sfaimsr wnfog =9 &
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ENRT 7 FUM % wmEEw
yiasifeal & IMHT 7 FUA §,
gy amt. .. ...

SHRI YASHWANT SINHA: 1t is
not relevant, It should not go on re-
cord. . ’ B A R

Tlo TEA®T SR : AT FTHT
¥ FT g F TAIM T g Al

qTE 3§ wAF H gfeda A
aifgd | 93 78 30 39Sl At
FioT &1 FOU ). . . (sEFaTR) . .

g1 wedi ¥ 919 dEW “gEr F Qw
(F8) IX_FEUS TR (HUE)
:r TIW, 47 %{’r ggaT g
Farew gw o 2@ S
g F fag & g3 o=
FIH g7 W &, FLUA FT FATA
@ & fF s wwE F oaw
qeq &AT =fzd 1 gER fag W
gd § famt & 5@ 3 39w
gar wiftg & faemw w@ & ¥
gaEt F Fa W fAlus waa
W a7 @ 2 S9E A R &
o s ﬁ'ar SR =TfEd |

qERAT, T W F o919 §
gz fAdes fadgs &1 qwdq
T F ! . (sa3a1A)

ot T wadaw  Tag : feelt W
Y HHT 9 @*er 3 zafod wam-
T Fr gEiEr AT aiheR. . . (sa-
FAA) .. THo Tro At & FaAGIA
v g3 # -

SHRI P, CHIDAMBARAM:. We have
heard a long debate on this Bill which
was brought before the Parliament last
vear, A number of Members  have
spoken on this Bill. I am grateful to
them for the broad support extended to
this Bill,

This BMR is a consolidating and amend-
ing Bill, I wish to draw the attention

[RATYA SABHA]
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of* this House to the fact that we are
consolidating in one Bill provisions waich
are now scatiered in many ecnactments.
We have taken provisions -from thg Pre-
vention of Corruption Act, 1947 the
Criminal Law (Amendment) Act, the
Criminal Law (Amendment) Ordinance
of 1944, the Indiann Penal Code and we
have brougiht them in one Bill so  that
the prosecuting agencies as well as  the
courls can dea] with corruption cases in
a comprehensive manper applying one
consclidated Act, Wg have alsp taken
this ;opportunity tp amend the laws based
upon our experiencs over the last 40
years,  References were made to  the
Santhanam Committee, It is true that
the Santhanam Commiltee did pioneering
work but we found that in the enforce-
mant of these laws thers were several

difficulties, several impediments and,
therefore, we had to constitute  other
Committees to look into these matters.

Madam' in the first placc we had a
Comrittee headed by the Additional
Director of the CBI and in which officers
‘blenging to the Anti-Corruption Bureau
of the States were represented, That
Committee gave a report, Then we had
a Committee under the Cabinet Secretary
and that Committee also gave a report.
It also gave the draft of a comprehensive
Bill.  The Bill which has been passed
by the Lok Sabha and which is now
before this honourable House is based
upon the draft comprehensive Bill which
was prepared based on the report of
these two Committees,

Madam, T wish to invite attention of
the hon, Members to some of the more
important features of this Bill, Firstly

* we have taken the opportunity to explain

and define more precisely the expression
‘public servant’, T .am gpratefu] to  the
hon, Members for welcoming the new
definition which embraces  cooperative
societies, educational  institutions and
other public institutions,

One of the hon. Members  raised
question abeut the position of the Minis-
ters. T  think the position is beyond
doubt  Ministers  are public servants.-
servants
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and they are public servants under this
law and Ministers wil] come under  the
purview of this Bili,

AN HON. MEMBER: What about
MPs? /

'SHRI P,~ CHIDAMBARAM: 1 am

coming to that, A question was asked
ahout the Membe:s of Parliament and
Mempbers of Legislative Assembly, Ma-
dam_under the law declared by the Sup-
reme Court, a Member of Parliament or

a. Member of the Legislative Assembly
r se is not a public  scrvant. But
ere. can te a mumber of situations

where anp MP or an MLA holds another
offiz: ang discharges other duties which
wi] bring him under this Bill, I he
holds another office in a cooperative so-
ciety if he holds another office in a pub-

lic institution or if he discharges .certain -

duties which will come under the defini-
tion of public duty clearly, then he would
be within the definition of ‘public servant'
under this Bill,  But these are matters
ih  which you cannot make on a prior
assumpticn.  One has to lcok into the
facts of eath casg and then the courts
will decide on the facts of that case.

Madam_ the next important imnovation
made ip tais Bill is that we have taken
power, concurrent power for the Central
Government to appoint courts of special
judges,  Corruption cases can be tried
only by a spscial judge. The power  of
the State Governments to appoint special
judges is intact But we have tuken con-
current power because our  experience
showg that State Governments aie reluc-
tant to constitute courts of special jndges
or earmark judges to specially deal with
corruption cases. We have gonsiderable
difficulty in prosecuting cases launched
by the CBY. A large number of cases
are pending, CBI has 482 cases pend-
ing for trial for over 5 years 549 cases
arg pending for trial between 2-5 years,
284 cases are pending for tria] between
1-2 years and 311 cases are pending for
tria] for periods less than a year, We
have written to the State Governments
that they should constitute’ more courts
of special judges, or they should ear-

'
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marked more courts ‘afid designate them as
courts of special judges, We think that
by taking this power we cap also consti-
tute courts of special judges and I would
take this opportunity to appeal to  the
State Governments to  kindly respond
more favourably and constitute courts of
specia] judges which can try offences
under the Prevention of Corruption Act.

Madam, delay, 1 believe is the single
biggest reason which defeats our  fight
against corruption, particularly —delay in
courts, If we must control  corrupton
I certainly do not hope that in my tife-
time we will be able to eradicate corrup-
tion but we must control and curb corr-
pption—we must ensure that thers ig swift
ang deterrent punishment to the corrupt.
I thi~% there i3 nn» purpose  served by
punishing somebody 20 years later  be-
cause invariably you will not get a con-
viction after 20 vyears. Therefore, we
have provided in clause-4 sub-clause 4,
that a special judge shall hold the trial
on a day-to-day basis, ~We have also
provided in clause 19, sub-clause 3, that
techrical defences and technical pleas
should be taken at the earliest opportu-
nity anu if they are not so taken they
cannot be taken at a later stage or before
the higher court, We have provided
that the High Court and other  tourls
shall not stay the trial except in  two
situations. I can only appeal to
our courts, particularly to our High
Courts, that they should not interfere
with the trial of corruption cases on
petitions which are filed before them and
which in my experience contain mostly
frivolous and flimsy grounds. The ac-
cused js always anxious to delay  the
trial, He knows as much as we know
that delay helps the accusey and delay
thwarts the purpose of the prosecution. I
would again take this opportunity to
appeal to the courts not to exercise their
power under article 226 or article 227
or under s2ction 438 of the Criminal Pro-
cedure Code, except in rare cases. Two
such situations are provided for in clause
19, sub-clause 3 and T hope there will
be no other sitnation which wil] require
High Courts to interfere with the trial of
the corruption cases.
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Madam another major innovation that
we have introduced in this Bilj is that
we have provided for a minimum punish-
ment of imprisonment, whenever anybody
ig founy guilty under this Act,. Under
the earlier law he could get away with
a fine, He could get away with a sen-
tence of imprisonment until the rising of
the court, 1 cannot think of anything
more farcical than a <:ntence of impri-
sonment whicl says that he is sentenced
until the rising of the court. T know of
cases where the sentence has been passed
at 4.55 and the court rises at 5 O clock.
Therefore, we arg providipg that there
shall be a sentencce of minimum impri-
sonment and [ am surc, with this deter-
rent punjshment, it will, 1o a large ex-
tent, control the tendency to corruption,
Madam, | wish to draw attention to
clause 29 of the Bill which refers to the
Criminal Law Amendment Ordinance.
The Criminal Law Amendment Ordiance
is a powerful weapon, which unfortuna-
tely, had gathered dust over the last 40
years. We have taken it out of the
shelf, we have dusted it and we are emp-
loying it in mapy cases, The Criminal
Law Amendment Ordinance has been
invoked in a number of important cases
recently A comment was made that
our drive against corruption js  against
petty officials. Since T took over, under
the guidance of the Prime Minister, |
have laid down that while we will try to
register cases against people at lower
levels because that is the cutting edge of
the administration the thrust of the drive
of the CBI will be against people occupy-
ing high positions and high  offices.
T believe that if you control corruption
at the highest levels of the administration,
each level of administration will ensure
that corruption is ~ontrolled at the level
below, And this philosophy and this sys-
tem of control will percolate to -the levels
below.

Madam, T wish to give some figures
about the special drives launched by the
CBI in the last 2-1{2 years. Unde- the
system of special  drives. in the period
from October 1985 to December 1985,
the CBI registerey 53 cases and disposed
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o 51 cases; 35 of them were referred

for major penalty proceedings and 9 for
trial in criminal courts. In the year 1986,
under the special drive system, the CBI
1egisterey 175 cases and has already dis-
posed of 165 cases; 81 of such cases
have resulted in major penalty proceed-
ings ang 42 cases in trial before the cri-
minal courts. In 1987, the CBI registe-
red 143 cases and we have already dis-
posed of 73 cawes; 50 have resulted in
majoy penalty proceedings and 12 in
tiial ip criminal courts. -Madam, we find
that ihe areas whiCh are prone fo cor-
1uption are nationaliseq banks, Income-
tax department, the Railways, Food Cor-
poration of India, Customs and Central
Excise, Chief Controller of Imports and
Exports, Posts and Telegraphs and Cen-
tral Public Works  Department. Public
seMor undertukings zre  also, 10 some
extent corruption prone, We have identi-
fied corruption-prone aeas and we con-
tinue to intensify the drive in corruption-
prone areas, Again, Madam, some other
statistics woulq be of some interest to
hon. Members. In the specia] drive cases,
the thrust is against gazetted officers in
Groun A services and gazetted officers in
Group B services, The bulk of the cases
are registered against gazetted officers
belonging to Graup A and Group B,
Madam, in tha course of these searches.
we' ave uncuarthed vast amounts of im-
movable property and movable property.
For example, in 1985, the amounts un-
eartheq are cash, bank balances and
shares of a value of Rs, 5646 lakhs. In
1986, this went up to Rs. 1,05,00,000-
In 1987, it was Rs. 90.96 lakhg and in
1988 up to June it is Rs. 9753 lakhs, If
you look at the movable assets like TV,
VCR, car, Fridge, jewellery; etc.; in 1985,
we unearthed assets of the valye of Rs.
88.99 jakhs; in 1986, Rs. 9851 lakhs; in
1987, Rs. 2.09,00,000|. and in 1988, in
the first six months, Rs. 73.41 lakhs, If
you look at the immovable assets. in
1985, we unearthed assety worth Rs.
80.35 lakhs: in 1986, Rs. 1,58,00.000!-; in
1987, Rs, 3,29,00,000)- and in 1988, in
the first six months, Rs. 1.09,00,000]-. Tt
is. therefore, not correct to say that the
drive against corruption has  slackened.
On the contrary, I dare sav that, ever
since the Prevention of Corruption Act
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was made, there has been no comparable
2-1j2 years when we have launched such
a sustained ang intense drive against cor-
ruption ag we have done in the last 2-1]2
years,

Lo

Madam, I made z refference to the Cri-
mina] Law (Amendment) Ordinance.
Under this Ordinance pending trial we
can attach ill gotten wealth and propert.
This Ordinance was so rarely invoked in
the last forty years that most officers did
not even know about the eXistence of this
Ordinance. In the last two and a half
years we have invoked this Ordinance
against 5 foimer Durector Genera] of
Police (Assam) and we have attached
movable property of the value of Rs.
24 64 lakhs and immovable property of
Rs. 6 lakhs. We hawe attached property
0: an Assistant Passport Officer of the
value of Rs. 13.80 lakhs. We have atta-
cheg property belonging to a manager of
a nationalised bank ang we have attached
property of a Joint Secretary ip the Minis.
try of Law. In four more cases attach-
ment proceedings are in process under the
Criminal Law (Amendment) Ordinance.
Al thess figures which I have given will
clearly establisa  that the drive against
corruntion is sustained, intense and relent-
lkess We have also revived the system of
publicising this in newspapers. If you had
seen yesterday’s newspapers you would
have seen the n-ess stitement relating to
the month of June. One hundred and
nineteen cases have been publicised in
the newspapers, T do not know whether
we should go further Perhaps we should
go further, In cases where we secure con-
vietirng or secure dismissal orders in
denatmental proceedings we now give a
broad indication of the kinds of officers
wha have been punished. Perhaps we
should go futher and publish their names
and addresses in the newspavers. Publi-
city i~ a deterrent to corruption,

Prevention of

I dom't think T neeq rtefe- to any parti-
cular clauses of the Bill The clauses are
quita clear. The expl'natory note on
clauses amplifies each clause. T don’t think
there hag been anv serious disnute about
any particular clause. T know my friend,
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Mr. Pawan Bansal, referred 1o one or two
clauses, But [ think they ae easily ex-
plained, Explanation (a) to Clausg 7
deals with 3 case where it would not be
an offence under Clause 7 but would be
an offence of cheating I have read the
explanation again, I believe it is correctly
drafted. As far as Clause 7, sub-<lause
(e), concerned, I agree, with him that
the word ‘erroneously’ is redundant, But
if he will read it again carefully the ad-
dition of the word ‘erroneously’ does not
add to or subtract [rom the thrust of
that clause, I, thercfore, would leave it
there, I do not think there is any other
clause on which any serious doubt was
raised. 1 sincerely hope that T have ans-
wered the general points made by homo-
urable Members. I entirely agree  with
several honourable Members who said
that it ig not difficult to locate a corrupt
officer. Corruption is like a stink. You
cannol contain it very long. If an officer
is corrupt, if his reputatiop is doubtful,
it will not take very jong for the organi-
sation or the people in that area to know
that he is corrupt. But unfortunately,
over the years we have had 5 system
supportive of corruption. We have become
very * supportive of  corruption. If
we want to get a driving licence or a
ration card, we do not thing twice
belfore shelling out 5 few rupees, by
whatever name you cal] it, speed money
or a tip. All thix really amounts to cor-
ruption, We have become very toleramt
of corruption. We have also become to-
lerant of coirupt officers. I get , large
number of representations from people
saying, ‘“Please wing up the case”....
(Interruptions) T am not gencralisine. We
have become very tolerant of corrupt offi.
cers. ...

SHRI V. NARAYANASAMY (Pondi-
cherry): Are vou referring to Andhra
Pradesh Govenment?

e il e

SHRI P. CHIDAMBARAM: Whatever
we dn  we cannot tackle every casa of
corruption. There are severe limitations
of finance, severe limitrtions of manpower
severe limitations of time The CBT. for
example, can register only about 1200
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cases a year. A comment was made:
“Why don’t you register 10,000 cases?”
I would like to registe; 10,000 cases but
1 would need a budget five times the size
of the present budget. [ would need
manpower, five timeg the size of the pre-
sent manpower, So, whatever resources
we have, whatever time we have, what-
ever manpower we have, must be used
to fight coruption in tae most crucial
areas and that is the philosphy which
thig Government is following. We are
- fighting corruption in the most crucial
areas, we are fighting corruption in the
most critical areas, and we are fighting
corruption in the most corruption-prone
areas,

Madam. I ask for the unanimous sup-
port of this House for this Bill which, I
am sure, when it becomes a law, will be-
come a powerfu] instrument to fight cor-.
Tuption, not only in the hands of the Cen-
tra] Government. but also in the hands of
the State Governments.

Madam, T would like to make one last
point. The CBL derives its jurizdiction
from the Delhi Specitl Police Establish-
meny Act which is jurisdiction obtained
by the consent of the State Governments.
The P evention of Corruption Act is not
an in trument only in the hands of the
Central  Government, but it is an in-
strument in the hands off the State Gov-
ernments also Therefore, it is the State
Gov- nments which must use this in-
strument and fight corruption. The CBI
will anly step in in the most deserving
cases in the most important cases, and
the <maller cases, netty cases. must be
fought by the State Governments For
example, [ heard a compliint that when
the nationaliced banks lodge 5 compliint
with the State nolice, the State police
peonle are reluctant to  take up such
cases. How is it possible for the CBI to
take up all the cases of corruntion which
are in the nationaliseq banks? So. it is the
State Governments the State police and
the State prosecuting agencies, which
must step, in and hear the burdep of the
nght against corruption. Unfortunately,
what we find ig that the State Govern-

ments are unwilling to fight corruptioa
and they turn round and say that the
Central Government must fight ¢piruption.
But the Central Gowvernment has severe
limitations and we can only do so much,
In fact, we are doing more than what our
resources permit. The State Govemment;
must put up an intensified fight agamst
corruption

Madam, once again I thank the hone-
urable Members and seek their unanimous
Suppcirt to this Bill. Thank you, Madam.
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I shall now put the amendment of
Mr Sukomal Sen for reference of the
FPill to a Select Committee of the
Rajya Sabha to vote,

"The question is: i

“That the Bill to consolidate and
amenq the law relating to the pre-
vention of corruption and for mat-
ters connected therewith, be referr-
ed to a Select Committee of the

Rajya Sabha consisting of the fcl-
lowing members, namely:—

. Shri Dipen Ghosh

Shri K. Mohanan

Shri Parvathanenj Upendra

. Shri N. E, Balaram

. Shri Chitta Basu

. Shri M. S, Gurupadaswamy
7. Shri Virendra Verma

8. Shri Murasoli Maran

9. Shri Atal Bihari Vajpayee
10, Shri Nagen Saikia

11, Shri Gurudas Das Gupta

12, Shri Alad; Aruna alizs V,
Arunachalam

13. Shri Darbara Singh
14. Shri Deha Prasad Ray
15. Shri Sukomal Sen

[ IS A X S

With instructions to report py the
first day of the next Session.”

The motion yas negatived,

THE DEPUTY CHAIRMAN. As the
House has already rejected the amend-
ment moved by Shri Sukomal Sen,
I am not putting the amendment of
Shri S. P. Malaviya to vote which is
gimilar in pature. I shali pow  put
the motion moved by the Minister to
vole,
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The question is:

“That the Bill to consolidate and
amend the law relating to the pre-
vention of corruption and for mat-
ters connected therewith s passed
by the Lok Sabha, be takep into
consideration,”

The motion was adopted.

THE 'DEPUTY CHAIRMAN: We
shall now take up the clause-by-clause
consideration of the Bill, .-

Clauses 2 to 28 were added to the
Bill. .

s

Clause 29 (Amendment of Ordinance’

38 of 1944)

SHRI P CHIDAMBARAM: Madam,
I move:

“That at page 13, line 17 for the
figure ‘1987 the figure
substituted.”

The question s Put and the mo-
fion was adopted,

THE DEPUTY CHAIRMAN:. The
question is:

“That clause 29, as amended,

stand part of the Bill,”

The motion was agdopted.

Clause 29, as amended, was added -

to the Bill,

Clauszs 30 and 31 were added to
the Bill, . L

Clause 1 (Short title gnd extent).

SHRI P, CHIDAMBARAM: Madam,
I move:

“That at page 1, line 5 for the

figure ‘1987  the figure ‘1988’ Le

substituted.” K .

The question was put and the mo-
tion was adopted,

THE DEPUTY CHAIRMAN. The

guestion is:

!

1988 be -

«
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Ninth Report 'of the Presg Cdun—
cil—laid in Rajya Sabha on 5th
August,

The Report of the Press Council

goes to indicate tpat there are very

" many caseg in which the journalists

have been assaulted for exposing
. irregularities in public life
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st AW AIgw Tag : IER THE
X fear 158 T1w ¥ fyg fagie &
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fear SaF fow AR AGFIAE
qYTE | A TF AT AT GG §
Y1 F #@IT § 1 (mEaw) Wi
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e T goq) qr-afq g goeir
T F AL AT WS FIT T AT
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grit ) & g1 WivE 5 ag Fem fas
I HY fa¥ B SaF a1
el £ T {1 A.47 | 567 FgHL H g®
w9 T fagt fae F1 @ W 79§

SHRI SUKOMAL SEN (West Ben-
gal): Madam, my point is very sim-
ple. There is no question of oppos-
ing this Bill. This Bill is meant for
preventiion of corruption amongst the
public servants. But the point is that
I have moved a motion for referring
it to the Select Committee. Madam,
the reason is that the Government
whicy, has brought forward this Bill
for passing in Parliament, it will not
be effective regarding those against
whom serious chargeg of corruption
have been brought in the highest eche-
lons of the Government. I feel that
by passing this Bill only some small
fries at the lowest level can be caught
but the corruption as such cannot be
fought by thig Bill. Madam, I pro-
pose that this Bill be referred to the
Joint Select Committee. I havet

THE DEPUTY CHAIRMAN.: That is
all right. Please sit down: It will not
go on record. Your gpeeem will not
g0 on record. Your amendment has
been voted and negatived. I thought
you were going to make some other
point,

=t waw anrEfar (TsEe)
Aator & fod oF qT3 FEAT ArE@r
g | § off vrw wagw fag oY F agw
geoAle AT wEw g Sww aw
¥ @A wSr AT AT FA A1 FED
TT§ 7g FEW wigw g fF aw
dma & fiw fafer & vr vagqy,
U. ¥ g =r owgar fwar g =g
gty ¥ frefre & o B 1 SEw Py
T wel AgEn wY e wTAr ¥
THE DEPUTY CHAIRMAN: The
question is: 1 -
“That the Bill, ag amended, be
passed.” .
R J.‘ .

The motion was adopted.
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